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original application no. 649 of 2003
this the 28th day of September® 2004,
HOWN'BLE MR, JUSTICE S,R, SINGH, V.C,

prakash Chand pandey, aged about 29 years, S/o Sri beo
Nerain pandey, R/o 412/3E Rajendri Nagar, Bakshi khurd,
Daraganj, allahabad.

applicant,
By advocate g S/Sri arvind vadav & K.P. Singh,
versus.
1, vnion of India through Secretary, Ministry of

personnel, public Grievances g pPension, New Delhi.

2. Staff Selection Commission, ( Central Region),
8 2=8 Bell Road, allehabad through its Regional
Director.
Respondents,

By advocate : Sri Rajeev Sharma.

R O

BY JUSTICE S,R. SINGH, V.C,

The applicant appeard for tihie post of Inspector,
Central Excise & Jt'ncome Tax ETC, 1996 {Re-examination)
pursuant to the directions given by the Hoﬁ* ble High Court
in Civil writ petition mno., 2446 of 1999 in re, prakash
chand Pandey Vs, ynion of India & ors. The said wWrit
petition was finally disposed of on 11.6,1999 with a
direction to the second respondent to the wWrit petition

e
to consider the rePresentation of the petitioner, which

T o requiged. b T~ -
'LM]& be filed within 24 hours alongwith copy of the_nrder

and if the facts stated amkaorrect. patitinnﬁr WQ‘H- :

also be provided opportunity to appear lan the axam:inatim-;




\

: where-upon he inséitutad another writ petition no.

It appears that though the applicant was allowed to take
1-
the examination pursuant to the directions given .bf;, ch he
]
Hon'ble High court, his result was not baing-dEGlﬁxﬁdﬁ

15756 of 2001, which was disposed of vide judgment and
order dated 5,2.2002 with a direction to the respondents

to examine the copy of the petitioner and thereafter

declare the result of his examination. However, the

department had preferred Special Avpeal against the said

- order, but pending declsion of the special appeal, the

applicant was called=upon to appear before the Interview
Board and thereafter by means of the impugned order dated
12,3,2003 £t has been held that he Egbe not qualify for
inclusion in the select list, The impugned order dated
12,3.2003 passed by the Regional Director (CR) has beenmﬂw.
subject to the out come of the Special 2Appeal no., 289 of
2002*v9£.the Ccommission, which was admittedly pending

before the Hon'ble High Court, It appears that the applicant

then filed third writ petitionlno.17?93 of 2003, which came |

to be dismissed vide judgment and order dated 1.,5,2003

on the ground that the same was not maintainable in view

of the decision of the Hont*ble Supreme Cour in L. Chandra=
W (TR oL UG- € CeAeTa & —

Kumar Vs, ynion of India & Oors., (19297 {(3) ScCC 2&11/15 the

appropriate forum where the applicant could approach in

the first instance to seek relief in theée matter of recruit-

ment in Central Gnvernment sarvice. Though the order

u. X
impugned hereinwas subject tchut come of the Special

Vg
appeal, skt we have entertained this 0.A. in view of the
order passed by the Hon'ble High Court on 1,5,2003 in

wcit petition no, 17793 of 2003,

2, we have perused the resulty sheets produced by
the learned counsel for the respondents pursuant to the
earlier order passed by this Tribunal., Wwe find that

: L
the applicant has secured 324 marks as against 353 marks




} -3_ . “..

-pr’“ ﬁbffff ..
candidate |

{‘ 'iaat selected /in general categary'for the post in

question, The result has been prepared on the baeia of

\

&
-

marks obtained in the written examination as well as
marks obtained in the oral test. The applicant was given
60 marks 4in the rnterview, The plea that the vespondents
oy S ‘
were biased due to the reasonf# that the applicant had

approached the Hon'ble High Court cannot be sustalnea

oW
and infact it is Lopen to be examined in view of the fact
that no specific plea of Mibeag  Falsed zény named

individual amd also in view of the iact that perusal of
the appraisal sheet would indicate that the pericrmance
raiting of the applicant has been asseaaed as'very cood?

and the applicant has been given 60 marks ocout of 100 in
TN TED J=
the interview, If he couid not compete ¥s others on the

basis of total marks obtained 1n'the written éxamination

as well as in the interview, he cannot blame the respondent
d-a-dg L—-”" _‘

L?b not indicate

that any illegality or irregularity in the examination

perusal of Master sheet and answer sheet

)
I
'u

" was committed ip the course of evaluation of the answer- 1
.
sheet and performance of the applicant during the interview.p

3. in view 0of the above, the 0,A. is devolid of merié&f_

and is accordingly dismissed. Parties are directed to

bear thelr own costs, | : e
MEMBER (A) VICE CHAIRMAN
GIKISH/=




